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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 126/2023/EZ

In The Matter of:

Mujibur Rahman Malik

/’ l:j P ] = X 1

Y/ ‘?% W \ ... Applicant
o //' _%\\\ \‘:\. \X )

,._‘ / ‘\N"L \{\0\‘( < Q 5

R \4 Versus

Ue)
\ o0 . g
\\ m&z&(\;‘g} _Q_\\?A / cé;u f;/ State of West Bengal & Ors.
\\ L’, . / /e
NN ... Respondents
. OF W&
\\__.‘_ e

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE RESPONDENT NO. 6,

M/S PAUL FABRICS
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dated 31.03.2023 issued by the West
Bengal Pollution Control Board is

annexed herewith

3. | Photocopies of the trade license, fire ‘R-2’ (829
license are collectively annexed
herewith |

4. | Photocopy of the application dated| ‘R-3° 70 13
08.08.2022 is annexed herewith

5. | Photocopy of the closure order dated ‘R-4’ 34— S?

29.05.2023 are collectively annexed

herewith
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09.06.2023 and the water sample test
reports are collectively annexure
herewith
?Pﬁ()tdcoipyhof the direction issued by the ‘R-6’
State Board dated 01.08.2023 in which
the board has principally agreed to
| suspend the closure order dated
| |E0s00s S emmmibmenth |
8. |Photocopy of the letter dated R-7
| 14.08.2023, Bank Guarantee Bond and
hdemand draft showing payment of

 Environmental Compensation are

 collectively annexed herewith

6. |Photocopy of the Tetter  dated] RS |

3L-405

“7 - Cy

1
9. | Photocopy of the Suspension of Closure ‘R-8’

10rder dated 14.08.2023 is annexed

1 herewith

Filed by

Jq;ﬁb(/afl‘d/lt?roY HOUDHURY
Advocate
For Respondent No. 6
Email: joyjit.advocate@gmail.com
(M): 9874933559
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 126/2023/EZ

In The Matter of:

AR P Mujibur Rahman Malik
/4 ‘x N ) 14
/4 :
* /Q NAZRUL ISLAM A\ T \ ... Applicant
g / v ca Kolka'?
\

Tia, 44119 | =3

Versus

State of West Bengal & Ors.

. Respondents

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE RESPONDENT NO. 6,

M/S PAUL FABRICS

I, Sarmistha Paul, daughter of Pradip Paul, aged about 32 Years, by faith-

Hindu, by occupation working as Partner at M/s Paul Fabrics situated at

Village- Kalachara P.O & P.S- Chanditala, District: Hooghly, Pin: 712702, and

I am authorized to affirm and submit on behalf of the other partners as

follows:-

1. That the Hon’ble Tribunal has been directed to implead respondent
number 6 as a party in the instant original application, vide Solemn

Order dated 22.11.2023.

2. That this respondent has received notice along with copy of application

and Solemn Order dated 22.11.2023, passed by the Hon’ble Tribunal.
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3. That the i - N2\, 15:09.2004 /(o
. € mstant Original Application relates to in Rajaﬁ\j\{ ‘W <
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Kana Damadar River in the District of Howrah affectin?,(h\&%?;if/ g
agricultural land livelihood of thousand of farmers. It has been stated
that Rajapur Cannel is a fresh water drain which remains alive
throughout the year and mixes with the Kana Damadar River. It has
further been stated that Rajapur Cannel and Kana Damadar River has
been filled with black contaminated pieces of fine nets and threads

which come from the Dankuni Industrial State thereby damaging

ecological balance in the area concern.

4. That the Respondent No.3, The District Magistrate of Collector Howrah
has filed an affidavit dated 21.11.2023 of which in Paragraph No.11 it
has been stated that certain units have been identified by the West
Bengal Pollution Control Board in the area of Kalachara Hooghly
District in which the name of this Respondent unit has also been

mentioned.

5. That the respondent no. 3, The District Magistrate of Collector Howrah
stated in their affidavit that the answering respondent no. 6 has been
issued a Closure Order from the West Bengal Pollution Control Board
and the copy of the closure order was attached with the affidavit so filed
by the Respondent No. 3. It is pertinent to mention that subsequent to
the closure order so passed by the West Bengal Pollution Control Board
the respondent no. 6 also obtained the Suspension of Closure Order by

following all the formalities from the West Bengal Pollution Control
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board. It is also hereby notified that the Respondent No. 3 have filed
half of the documents and has not filed the final order i.e the
Suspension of Closure Order so obtained by the Respondent No. 6 from
the West Bengal Pollution Contril Board. It will also be pertinent to
mention that the Respondent No. 3 is the District Magistrate of Howrah
and has filed affidavit concerning the units of Hooghly District and such
statements are not tenable and lacks territorial jurisdiction. It is further
notified that this unit has been harassed time and again without any

reason and now it is becoming very tough to continue the running of

the factory.

6. That this Respondent state that the unit in question possess ‘Consent
To Operate’ Certificate issued by the West Bengal Pollution Control

Board which is valid till 31st July 2027.

Photocopy of the consent to operate dated 31.03.2023 issued by the
West Bengal Pollution Control Board is annexed herewith and marked

with the letter ‘R-1".

7. That the Respondent Unit also possess trade license, fire license and

Factory License for smooth running from the unit.

Photocopies of the trade license, fire license and Factory Lléfjl “F\@\\

PN\
collectively annexed herewith and marked with the lette / \

“
¥ /s NP’RU‘ ‘SL& \
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8. That the unit had applied for permission under the hazardous Waste
Authorization with the State Board on 08.08.2022 and the application

is still pending for approval from the competent authority.

marked with the letter ‘R-3".

' /,
9. That the Respondent Unit was inspected on 13.04.2023 by\th \Kmafsoz“
¢

\\\

"’/ /4
of the regional office of the West Bengal Control Board,™ \Ho@ghﬁ‘r//

Regional Office and subsequent to the inspection closure order was

issued to the unit by the West Bengal Control Board on 29.05.2023.

Photocopy of the closure order dated 29.05.2023 is annexed herewith

and marked with the letter ‘R-4".

10. That in the closure order it was inter alia directed by the West
Bengal Pollution Control Board to the Respondent Unit to deposit of
Bank Guarantee of Rs.2,00,000 (Rupees Two Lakhs) and pay
environmental compensation of Rs. 75,000/-.(Rupees seventy five

thousand only).

11. That the Respondent Unit vide letter dated 09.06.2023 addressed
to the Chief Engineer, Operation And Execution Cell, West Bengal
Pollution Control Board had made written submission stating that the
unit has tested the water from a reputed laboratory of the namely West

Bengal Pollution Control Board S.M. Scientific Service on
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Bengal Pollution Control Board S.M. Scientific Service on
17.04.2023,13.05.2023 and 09.06.2023 in which the reports reveal
that there has been gradual reduction in the parameters of COD, BOD
and moreover the defects detected in the inspection carried ou/tw

West Bengal Pollution Control hoard on 13.04.2023 w1th g&)&e—{ﬁeﬁ) /1_,\\

ETP has been rectified. ,/ "( 1AZPU’ laLAM x
[ % v s\ x|

D4 Re s Mo g47119 J
Al “’; Py Date T,”
WA 15.09.2024 /S0
\\ * N =/
\ N *7/;M /v//’
Photocopy of the letter dated 09.06.2023 and the water SMQ@&’E/

reports are collectively annexure herewith and marked with the letter

R-5'.

12. That subsequent to the application made by the Respondent unit
the West Bengal Pollution Control Board had issued a direction dated
01.08.2023 in which the board has principally agreed to suspend the

closure order dated 29.05.2023 subject to certain conditions :

1. The unit shall submit a penalty amount of Rs. 50,000/~ (Rupees
Fifty Thousand) only within 10 days from the date of issue of this
letter, by Demand Draft in favour of West Bengal Pollution
Control Board payable at Kolkata for non-compliance of the

Environmental norms.

2. The unit shall execute a Bank Guarantee (BG) (Proforma
enclosed) of Rs. 2,00,000/- (Rupees Two Lakhs) only valid for 12

months within 15 days from the date of issuance of this direction



n favour of the West Bengal Control Board (Union Bank of India)
IFSC Code UBIN0906638) as an assurance to comply with the

-1’ sl . ,
Board’s directionsg as well ag environmental norms.

Photocopy of the direction issued by the State Board dated

01.08.2023 in which the board has principally agreed to:»

r/\ﬁ‘)

and

¥, MAZRY. IS AM
Prea Kolkaia

the closure order dated 29.05.2023 is annexed

marked with the letter ‘R-6’.

.No. 447/19

51002004
13. That accordingly the respondent unit vide ]etpeg dated

14.08.2023 complied with the directions of the State Board—aid /
submitted Bank Guarantee of Rs. 2,00,000/- (Rupees Two Lakhs) only
valid for 12 (Twelve) months vide Bank Guarantee Bond No.
0105013GA23000004 Dated 10.08.2023 valid upto 09.08.2024 and
also paid Environmental Compensation of Rs. 50,000/- (Rupees Fifty
Thousand) vide demand draft dated 07.08.2023 being number 138456

drawn on Central Bank of India, Salkia branch, Howrah.

Photocopy of the letter dated 14.08:2023, Bank Guarantee Bond and
demand draft showing payment of Environmental Compensation are

collectively annexed herewith and marked with the letter ‘R-7’.

14. That subsequent thereto the State Board has issued Suspension
of Closure Order in favour of the respondent unit dated 14.08.2023
interalia observing that the unit had submitted penalty amount of Rs

50,000/~ (Rupees Fifty Thousand) and also Bank Guarantee amount of
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Rs. 2,00,000/- (Rupees Two Lakhs) and imposing gly{ i i}?ﬁ@qg?tfm I
iy N |
conditions thereon: 7'5'09/ 2’;;;’49 <C/;/
\ >
O N 2/

WE s‘V 2/
(Il The Unit shall always operate the Effluent Treatment Plant

efficiently so as to comply with the effluent discharge standards.

(I} ~ The unit shall always operate maintaining the environmental

norms.

Photocopy of the Suspension of Closure Order dated 14.08.2023 is

annexed herewith and marked with the letter ‘R-8’.

15. That the respondent unit has been complying with the conditions
as issued by the state Board following the laws of the land and after

obtaining the statutory clearances.
16. That the respondent unit humbly submits that the unit has high

regard to the Solemn Orders as passed by this Hon’ble Tribunal and

will comply with any Order as may be passed by this Hon’ble Tribunal.

Identified by me PAUIL FABRICS
- g&!ﬁzﬁﬂifﬁ%bik($%giki

¥ Je Deponent
Advodgdte A ]
Solemaly Affirmed and
Btateof West Bengal Declared before me U/S 139
CPC, W/S 297 (C) CRPC

. RGQL/NG ‘iv‘]/ l'lgf
City Clvil uourt Caicutty

2 2 DEC 2023
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VERIFICATION:

I, the deponent above- named, do hereby verify and declare that the
statements made in the aforesaid paragraphs are true and correct to the best
of my knowledge and inform'ati(')n and I believe that nothing material has been

concealed there from

Verified at Kolkata on the »2 2héﬁ)ay of December, 2023.

Identified by me PAUL AB‘I?Fngii
t
\S Mg %CM/L; Deponen Partner
6@” vocate
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"WEST BENGAL POLLUTION CONTROL BOARD

'"Parihesh Bhawan’
Bldg. No. - 104, Block - LA, Sector-111
Salt Lake City, Kolkata-700 098

Consent Letter Number ;. GO134712
Application # 2466171.

Memo Number - 406 /PCR/NGY/R/3274 = 08 (I) Dare - 21./03/2023

Consent to Operate
under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Scction 21 of the Air (Prevention and Control of Pollution) Act, 1981

Y [Hl
o ..m\a Gl
The West Bengal Pollution Control Bg?xr (ﬂ%&mnh‘ﬁ ref“crr %@? tate Board) under the provisions of Section 25 &

26 of the Water (Prevention and Control of Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control

of Pollution) Act, 1981, uamcn%@?&ﬁx&m&%&&w&ﬁ&%z ﬁmyﬁc ; ganlbns consent to .

A e ‘,w wu 2 ) ym*uf% %
................................................... J E{E .. %
4 *mwr* m it m A

~««m&m\mmmmmmwmwmm mmmm office/Head Office/City Office)

for a period from ......date...Qﬁ-»,.

Breach of the conditions and / or failure to comply with the directions as sct out in the Annexure shall render the
applicant liable for prosccution under the provisions of the Water (Prevention and Control of Pottutiony-aet 1974 and Arr
(Prevention and Contro) of Pollution) Act, 198].

i . - \U\"/"

The State Board reserve the right to revoke, withdraw or make any reasonable vap )eftlon v ch.nu,,c alter th \ndlli\l\ of
this consent letter giving one month’s notice to the applicant. %/ SK NAZRUL ISLAM

) .
‘/ na nolkata
P PN
11(\) l'\'-f\.“l‘ Yy '\:']9 ’4;‘1
(e Exoey Date [ .a

\ : e \J
\ h D )24 4 /
N\ 15.02.2024 o >

{ /17/13

\‘-bm-i-ngr-rln\ gy, HesstErv—rer)
Environmental Engineer

Hooghly Regional Office, W.B.EC.B
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ANNEXURE

Consent to M/a‘,P&ul-FainuQSO .............................................................. B PP TP P S P L L LT R LTI

wville. = kalacharas. PaQr. & B ﬁ.'...::...ch@.nd;.t.a;@,,.,AD.Ai.:q!;..-....,—...‘.Iiggqh%yz...
................................................................................................................................................. Pifa.=.712.7024...
Conditions :
01. This Consent is valid for the manufacture of :-

S1. No. Name of major products and by-products Quantity manufactured per month

Dyeing & Rleaching of Hoslery

ol 40 (forty) Tonnes.

(93]

T~

Daily discharge of domestic liquid effluent Ghall NOL EXCEEU ovovoeeire et T

05. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed

06. The Applicant shall discharge liquid effluent to ..GsPs drain via ETR..
ARTOUEN oo Q .1..(.Qn.e),...no|s, outlets / outfalls, 'z :
‘ VAN A
07. To bring into any altered or new outlet/outfall or to change the place of dischargg, the Applicapg ,s*lﬁ{]“\}:lav to ipform
the Board and obtain prior permission of the Board in this effect. I N T 100 «\

i \ A
- NI ! Ol
08. The Applicant shall provide comprehensive facility for treatment of m(‘ll.lstr‘i}\l li{luid\'wasle and'dt‘)ﬁ\esthji in'd
waste (sewage, sullage and liquid cffluent generated from canteen), and operate and iﬁaimgi% they sime
continuously so that the quality of final effluent conforms to the Standard as giygp'j}\'mh]qﬂ,\ \'Y\"iv‘age 03 A
W\, N &, ,,{1"

!

\ -\‘_\\-‘ A,‘)i‘;{\;’\“i _)_.—"":4/}(:.;) (“"::.f
O
(Member Secretary/Chief-Engrs St—EreBrge EnvoEngr, Asst-Brv-Bngr)
bnuronmennlgénginw
Hooghly Regjonal Office, W.B.PC.B

Continued........



nsent to ..

MW se. Paul Fabrics.

o unitat ¥ill.e. = KRlachards..PaQe. & PaS.. = chanditaka.. Diats.= Hooghlys...

Table-I
Frequency
Qutlet | Nature of Parameters Standard of effluent
No. efflucnt sampling
01 |pomestic|pH Between : 5.5 -9, s

Total Suspended Solids Not to exceed : 100 mg/'l.

Biochemical Oxygen Demand (3day at 27°C) Notto exceed : 30 mg/l.

Chemical Oxygen Demand Not to exceed : 250 mg/l.

Ol & Grease Not to exceed : 10 mg/l.

02 (Process |F

- 6.5 - 845 Half-

TSS 100 mg/Y. Yearly:

30 .

BQD
cOD 250 .
10 2.2
LK
ERJ
)
Iy
] .!‘

09. The Applicant falls in the ...% : R Category of the Water (Prevention
and Control of Pollution) Cess Ag , ! ther the Applicant shall comply with the
provisions of the said Act and Rules t % :

Wi, e

10. Daily water consumption for the following PUTPOSES § 1ould not exceed :-

e Industrial cooling, spraying in mine pits and boiler feed water - A S e KL

(Water used for g L,ardemng y should be included in this category of use)

" @ Domestic purpose Ve

® Processing whereby water gets polluted and the pollutants \
are easily biodegradable LJSSRRUROIR £ SNy AT N DA Y
AN X

® Processing whereby water gets polluted and the pollutants
are not easily biodegradable o

the Cess as ﬂpcuﬁed undcr Sccuon 3 of the said Act.

Em uonmental Engmeex
Hooghly Regional Office, W.B.R

nmmued
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Consent to O VTR L R - o3 o TRl

for its unit at ..Yi.-l.l.'n...,‘....Kﬁ\lﬁ?«h@x:ﬁa.“.E‘.p.Q.q...ﬁt.‘..?.v.ﬁ.s...T.‘....Ch..a.ﬂdi.-hélﬂo..,.Di—.ﬁ.t.o...:..HQQth.YJ .....

--------------------------------------------------------------------- L R LXE R R R L EE L R

11. The Applicant shall install suitable device for measuring the volume of water consumed for different purposes as
mentioned above giving correct result to the satisfaction of the State Board.

All the stacks connected to various sources of emissions must be designated by numbers such as S-1, 8-2, S-3, etc,,
and this must be painted/displayed to faciliate identification.

13. The Applicant shall imstall comprehensive control system consisting of pollution control equipment as is warranted
with reference to generation of air emissions and operate and maintain the same continuously so as to achieve the
level of pollutants of the Standard as given in Table-11 below :

o Rablestlo
Stack | Stack $tack attached Volume Velocity Concehlrélioﬁs of parameters not to exceed | Frequency
No. height | Ao (sourcesand | . of emission
from control system, '} sampling
GI., if any):
(in mts.) 5
01l no. J':Z;:-rg <
S-1 36.0 S Coa_.l’ £ix H.Yearly
0 £t«
S-2 ove
oof
d|at 12 ¥4 CO2 .

% N

/

/

/

: -
s 5] 7
S-k \ :l;\),\ }\; }:l_ \,\
. 44 ™~ by
AN < n\\ \
~ - B AN
S- / /r " ] ‘\x\\ G .'\ i
g dlea 1 i o
L AV
Wt ‘ ‘\\ |
S-ll) l\\ AT PR S AT
W / Y ) &
VN R Y/
/ A
4

Environmental Enginear

Hooghly Regional Office, WBECB,
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The Applicant shall provide ports in the stack(s) and other necessary permanent facilitics such as ladder, platform,
ete. for monitoring/sampling the air emissions and the same shall be made available for inspection and use by the
State Board s stafY as well as State Board & authorised agencies.

15. The Applicant shall observe the following fuel consumption patlern :-

[ SI.No Type of fuel Quantity consumed per day Fuel burning operation where the fuel is used

01 wood & coal|50 Mr/month. 01 no. 2 TPH Boiler.
(&2 HSD 150 liters/month D.G. Set.
3

|
ok |
1

16. The Applicant shall maintain_,_It-lié..gengrag
below :- R N el

Type of waste vl Disposal
TO be dispOsed tO
ETP Sludge common Hagardous
Waste Treatment,starage @
Disposal Pacilitl 3.
17.

within the limit given below :-

. Time.
Day Time ((')5’&‘ : 10?
Night Time @0p.m: to 06

18. The Applicant shall at all times mainta
control of pollution from all sources so asmot
compliance with the terms and conditions of the consent.

; ¢

, per working order, and operate efficiently for
to'eause nuisance to surrounding areas/inhabitants and to achieve

19. The Applicant shall bring about at Jeast 33% of the available open land under the green coverage / plantation.

20. The Applicant shall provide for an alternate electric power source sufficient to operate all pollution control facilities
installed by the Applicant to maintain compliance with the terms and conditions of the consent—trabsence of such
an altemnate clectric power source, the Applicant shall stop, reduce or otherwise 00|1t:'9k,ﬁr6\'lu¢{\iclﬁttc}a
terms and conditions of the Consent regarding pollution level. AP

o

)

/; 5‘ P -~
21. The Applicant shall install a separate energy meter showing the consumption 07%\@%@,{ for QJ}I&““\}Q{\*&*[

. \\\”\‘ X2
control devices. W . wolks \0

x /[ o\

. . rio _— v - ’ € AN &

22. The Applicant shall ensure that fugitive emissions from the activity are conlman{d xcﬂs rtg‘l}\\unlanm}lct\n an{i@q g

environment in and around the factory premises. Wl ™e W \"\‘,;‘.\ /2] /

, : . \ - . \\a\ C Y a9 0N S

23.  The Applicani shall provide drainage system for conveying industrial and (Iomcslr\jJ|qn_‘\k\\'e&lb;\gt’orm-\\[a@. gin
shall be kept separate from the drainage system meant for industrinl and domestic it s e

W\




28,

30.

31

33.

.........................................................................................................................

The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control sys-
tems.

The Applicant shall get the samples of hazardous wastes/leachates analysed at least once T UUUPPPPRPPSPPPIOPY
from the laboratory recognised of the West Bengal Pollution Control Board and ensure that they conform to the
limits stipulated. Test reports shall be sent to the Board.

The Applicant shall provide adequate and safe facility for collection of air, waste water and solid waste samples by
the State Board s stafl as well as State Board’s authorised agencies.

The Applicant shall submit to the State Board by thei30t nber of every year the Environmental Statement
Report for the financial year ending 31st March of the current year in the prescribed form (Form -V) as required
under the provisions of rule 14,of the Enyironment (£ ion) [Second Amendment] rules, 1992.

The Applicant shall allow the fficers.of the
time to inspect the pollution ‘gor
prevention & control of Eolluﬁbx

PRLY

_ ate Bat,arci(‘;;id;-é‘xmtq; into, thq,\,_applicam’s premises at any recasonable
1 systems as wel 28 m‘o;ji’tg;rfﬁg-»gqgl"mdasuring, devices in connection with

PEGIDIses which shall be made available to Officers

The Applicant shall majptai !
vn any direction or observation as is deemed

& employees of the State Boar
necessary during the inspection:fro

W 4
L]

The Application shall fupush"” f)éct of quality. quantity, rate of discharge,

place of discharge of liquid efflu 1d air-emissions.

adequate 1 m‘bbr.z‘QfﬁLigli‘:ﬁeH and trained personnel amaong his staff for proper main-

Pt

effluent teatment and / or emission control devices and for overall environment

The Applicant shall main
tenance and operation of th :
management of the industry.

The Applicant shall have to make regis;raiiolx fog" f glrg}]i1:d{vat¢r if any, with Centr al Ground Water Author-
ity.

The Applicant shall intimate 10 the State Board immediately of any occurrence or apprehension of occurrence of
discharge of any poisonous, noxious or pollutants in excess of quality as well as quality as mentioned earlier to any
receiving water body/receiving system or to atmosphere owing to accident or other unforeseen incident/event in-
cluding natural disaster. The Applicant Shall (i) take all steps adequate to prevent such accident discharge/release of
poisonous, noxious or pollutants and to limit their consequences to persons and lhg,/gmfm?wnm'i) provide to the

C. . . e ; . g R ’ W)
persons working on the site with the information, training and equipment |nc)g&{u§’hm’:?dchus )\i'h\ry {0 ensure
. L. . . . / B e,
their safety and mitigate the accidenlal release of poisonous nOXIOUS O po%{t‘ adto The envirompent
o ¥
f

oncda s
@({‘;\{P‘«“&\}\?!},}}\L:ﬁ\c u\\ns%l\.u Jeast

a WO i ]
e A0 | \9 Al \

or

The Applicant shall make an application to the State Board in the prcacrib\/
120 days before the date of expiry of this Consent. ({

3 - \ iy -'\\\,\‘ o 2 ’r\' |
The Applicant shall not make any alternation/modi fication/expansion in\they -xii.‘ﬁ\%‘; antn“,‘ac}\\“\rilxg,f @»#s.\‘ and
wit ')\.\'; L T /

equipment as well as the pollution contral system without prior approval ‘(Sl"‘thy; Bmm‘\.r‘ 09 2 Jarll
ol . - ' //

\ . Q3 )/
The Applicant shall comply with the conditions as laid down in the Mnnufaclurp?&‘\meu\gg‘u_ud !:}i{.ﬁ‘rl ,g'\fhnzm'dous
' NE 27

1.» J /w

Als Rules. 1989 and Hazardous Wastes (Management & Handling) Ruless 688
thﬂmm 7-SrErv—tngr— En\{ Engr. /-sst—Bme-Enrm),

falditions : Enclosed in annexure. (K

Environmental Engineer

Hooghly Regional Office, W.B.PC.B
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West Bengal Pollution Control Boar¢
e (Department of Environment, Govt. of Wes!
Sad Bengal,

X1 /4 Himalaya Bhawan, Delhi Road, Dankuni, Dist — Hooghly, Pin - 712311
100 Telefax # (033) 2659 0957
Website : www.wbpeb.gov.in

ee——
L5 BENGAL

_WEST BENDR.

—_—

ANNEXURE

Annexure to Consent letter no: C0134712.

Issued to M/s Paul Fabrics.

Vill. - Kalachara, P.O. & P.S. — Chanditala, Dist. — Hooghly, Pin. = 712 702.
Conditions:

1. The unit shall strictly comply with the Standards/guidelines for control of noise from
stationary Diesel Generator sets. These standards and guidelines are prescribed under
notification of Ministry of Environment & Forest, Govt. of India G.S.R. 371(E) [17.05.2002]
and its subsequent amendments.

2. The unit shall comply with the direction of the State Board issued vide memo no: 79 (1) -
PCB/HGY/Spl.R/3274 -08 (I) dated: 31/01/2023. ,

3. This consent shall be revoked on the ground of any non-compliance of environmental
norms/directions and/or any valid environmental pollution related public complaint lodged

A

in charge

against the unit.

Il

EE &;

Hooghly R. 0., WBPCB
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FORM - I | (@
(See Rule 3)
WEST BENGAL POLLUTION CONTROL BOARD

. Hooghly Regional Office
Himalaya Bhaban, Delhi Road, Dankuni.Dist- Hooghly

Notice of inspection

Chairman, Member Secretary,
Dr. Kalyan Rudra. Sri Rajesh Kumar, IPS.

Mll p&bﬁﬁ Date:- 13 /0"4 /20 24
h @éfl—Pl(@ﬂacﬂm, D0 408 Clas defule

.............................................................

Take notice that for the purpose of enquiry under Section 25/26 of the Water (Prevention and Control of Pollution)
Act, 1974 the following officers of the State Board, namely:

: 8 AMDL“/B'Q/ gr@
o W M, A.e,rsﬁmq@% R0

and the persons authorised by the Board to assist them shall inspect the Water Works / Sewage Works / Waste

Treatment Plant / Factory/ Disposal System / Any other parts thereof or pertaining thereto under your

management/control  on ‘3/&4/201—0’ between...‘t&,’,.g)@...&...(.é..:.3.—0.._hours when all facilities

requested by them for such inspection should be made available to them on the site. Take notice that refusal or denial
to the above stated demand made for performing the functions of this Board will amount to obstruction punishable

under Section 42 of the Water (Prevention and Control of Pollution) Act, 1974.

By Order of the Board

v A

biitrol Boditk,
J Y SN\

,/ 3.0 _“?\L‘*\Q‘(‘;\‘g\\i“ a\

FORM — I RONTIAR S|

) N0 b (I “

ol Wy vae /&)

Notice of intention to have sample analysed D, 11?09 22 /5

Take notice that it is intended to have analysed the sample of water/sewage/trade effl u%}g&useﬁ,\&fﬁu
taken today the .......covvvniinns day of i 2022 from NI A A

[Specify water/sewage/trade effluent outlets]

Name and Designation of the person(s)
Who has taken sample

Signature
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Government of West Bengal
West Bengal Form No. 393Z (28)
License under the West Bengal Fire Services Act, 1950

License no.:FL0125182230200219 Date: 26-05-2023

License is hereby granted to M/S PAUL FABRICS under Section 12 of the West Bengal Fire Services Act, 1950, to use |

|

the building or place being No. (a) CHANDITALA, CHANDITALA, DIST - HOOGHLY, Hooghly, Pincode - 712702, P.S. - |

Chanditala, Nearest Fire Station - Srirampur as a warehouse/workshop for storing or processing or keeping (D)

1. Cotton - 2000 Kg.

2. Wood(Other than fumiture) - 10000 Kg.

3. Ethyl Alcohol - 100 Lir.

4. Petroleum and Petroleum derivatives - 70 Ltr.

5. Packing Box - 200 Kg.

8. Plastic,Plastic Powder,granuels and Plastic Products - 500 Kg.

subject to the conditions noted below and such other condmons as may be prescribed.
It is hereby acknowledged that a sum of Rs. 5500 being the’ llcense fee due by the said M/S PAUL FABRICS for the period
from 26/05/2023 to 25/05/2024 in respect of the aforesald licénse has been received @Rs. 5500 per annum.

CONDITIONS ABOVE REFERRED TO:

{1) The warehouse/workshop shall at all times be open to inspection by such officer or officers, being member or members of the Fire
Brigade, as may be appointed by the Director.General of Fire Service.

(2) The warehouse/workshop shall confirm to the conditions prescribed under Section 12 of the West Bengal Fire Services Act, 1950. |

(3) No article referred 1o in the Clause (1) of Section 12 of the West Bengal Fire Services Act, 1850, shall be made, prepared, dried or
treated in any manner on the top or roof of any building constituting or forming a part of a warehouse

(4) No person shall be allowed to use as residence any part of the warehouse or to bring into the warehouse any match-boxes or match-
sticks or any artificial light not duly and thoroughly protected or to smoke within the warehouse while jute or cotton is stored therein.

(5) Needs to renewed within next 1 Year

\ .> /‘2‘/
f"‘lfj\ . /QJ//

The authenticity of this document can be verified by accessing the URL: edistrict.wb.gov.in and then clicking on the Verification uf Digita Su‘ “\ th
Unique Numbar : 0125162230200219, : lﬁ 7% ! S Tphn kvt e |

Page * 1 5,\.




Collector Q/“

Fire License Section,
43D, Mirza Ghalib Street, Kolkata - 16

i

——
the

The authenticity of this document can be verified by accessing the URL: edistrictwb.gav.in and then clicking on the 'Verificaticn of Digitally Signed Degument link and keying in
Unique Number : 0125182230200219. Pags : 2




Govt. of West Bengal @

WB e-district
GRIPS eChallan
S

GRNDatals: 1 0 0 SRt g b Wb

GRN: 192023240071129458 Payment Mode: SBI Epay

GRN Date: 26/05/2023 18:09:34 Bank/Gateway: SBlcPay Payment
Gateway

BRN 8945658682132 BRN Date: 26/05/2023 18:10:12

Gateway Ref ID: 202314697592790 Method: State Bank of India New
PG DC

GRIPS Payment ID: 260520232007112944  Payment Init. Date: 26/05/2023 18:09:34

Payment Status: Successful Payment Ref. No: (1251822302002 9

[id Number]

Depositor Details - R

Depositor's Name: Messrs Paul Fabrics
Address:

Mobile: 9830742040

EMail: paul.fabrics04@gmail.com

Period From (dd/mm/yyyy): 26/05/2023
Period To (dd/mm/yyyy):  26/05/2023
Payment Ref ID: 0125182230200219
Dept Ref ID/DRN: 0852023012517113

Payment Defails ';‘_‘ :
SLNo.  Payment RefN

0070-60-109-001-13 5500
Total 5500

1 0125182230200219 ,Fire License Fees

INWORDS:  FIVE THOUSAND FIVE HUNDRED ONLY.

GRIPS Pﬂymént {D- 260520232007112844 :; eChallan generated at: 30/06/2023 18:40:01 Page 2 of 2



Government of West Bengal
GRIPS 2.0 Acknowledgement Receipt

Payment Summary

260520 244

232007112

GRIPS Payment Detail
GRIPS Payment ID: 260520232007112944 Payment Init. Date: 26/05/2023 18:09:34
Total Amount: 5500 No of GRN: I
Bank/Gateway: SBI EPay Payment Mode: SBI Epay
BRN: 8945658682132 BRN Date: 26/05/2023 18:10:12
Payment Status: Successtul Payment Init. From: Dcpartment Portal
Depositor Details
Depositor's Name: Messrs Paul Fabrics
Mobile: 9830742040
Payment(GRN) Details -~~~ =
3 He. - GRN Amount )
! 192023240071129458 WB e-district 5500
Total : 5500

IN WORDS: FIVE THOUSAND FIVE HUNDRED ONLY.

DISCLAIMER: This is an Acknowledgement Receipt, please refer the respective e-chailan from the
pages below.

GRIPS Payment ID 260520232007112944 :: eChallan generated at: 30/05/2023 18:40:01 Page 1 of 2
age 1 O



Government of West Bengal
OFFICE OF THE COLLECTOR OF FIRE LICENSE
Fire License Section, 13D, Mirza Ghalib Street, Kolkata - 16

| Memo No: DN/GFL/0125182230200219

|
1‘ From:

‘: The Collector,

| Fire License,

f West Bengal Fire & Emergency Services.

| To:M/S PAUL FABRICS

Sub: Demand Notice for Issuance of Fire License

| In pursuance of the reference to the Fire License application submitted in respect to the above proposal, this is to inform
' you that Fire License will be issued, subject to the payment of fee amounting to Rs. 5500. You are hereby requested to
| remit the above amount within 15 days from the date of issuance of Demand Notice.

| Amount in Words: Rs. Five Thousand Five Hundred.

1
i

| Mode of Payment:

|

| You are requested to deposit the above demand fees under the Head of Account 0070-60-108-001-13(Q070~ Other
? Administrative Service, 60-109-Fire Protection of Control, 001 — Fees Under the West Bengal Fire Services Act, 13-
| License Fees) by online mode only through the Payment Link available in West Bengal e-District Portal

i application within 15 (Fifteen) days from the date of issue of this notice positively.

~ =
K ¥ N
7 (Fyrel L&Rg‘%ec Q
131;),‘13&1?& Ghallb Street, Kolkata - 16
Date: 23-05-2023 / /‘. \

Place: Fire License Section [ s [
13D, Mirza Ghalib Street, Kolkata - 16 I‘( )

The authenlicity of this decument can be verified by accessing the URL: edistrict wb.gov.in and then dicking on the Verification o Bigitaly $iried Document fink and keying in the

Unique Numbar © 0125182230200218.
Page : 1

(https:Iledistrict.wb.gov.ianACEl) after login using your user id and password used for the submission of the above
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FORM-3
[See rules5(1),6(4),7(1) and 8(2)]
GOVERNMENT OF WEST BENGAL

LT
DIRECTORATE OF FACTORIES
LICENCE TO WORK A FACTORY

Licence No. 22698 Reg. No. 079-HG/X/2021 . Date of amenability 25TH SEP 2017 H.P 250(HP) Worker 20 Fee Rs. 9000/
Licence is hereby granted to SARMISTHA PAUL, valid only for the factory knowns as PAUL FABRICS situated at ZONE:~
SERAMPORE, VILL- KALACHARA, TARA MAA TALA., CHANDITALA, BLOCK - CHANDITALA - I1 ,SERAMPORE, PS -

CHANDITALA , PO - CHANDITALA S.0,HOOGHLY , PIN- 712702, WEST BENGAL, subject provisions of the Factories Act,
1948, and the rules made thereunder.

The licence shall remain in force till 24th Sep 2026

. Sd/-
Deputy Chief of Factories, West Bengal
The 24th Aug 2023
for The Chief Inspector of Factories, West Bengal
RENEWALS
Valid up to H.P Worker Fee for renewal | Date of payment | Late fee for Signature of deputy
renewal Chief of Factories,
West Bengal
24th Sep 2024  [250(HP) 20 3000 24th Aug 2023 |0 Sd/-
24th Sep 2025  |250(HP) 20 3000 24th Aug 2023 |0 Sd/-
24th Sep 2026  {250(HP) 20 3000 24th Aug 2023 |0 Sd-
TRANSFERS
To whom transferred Date of Transfer Date of payment of transfer fee Signature of Deputy
chief of Factories, West Bengal
. AMENDMENTS
Date of amendment | Amended Amended H.P Date of payment of additional fee Signature of Deputy
worker Amendment fee Chief of Factories, West
Bengal

This Licence is Computer generated and does not require any sig ". tu

Certificate, please scan the QR Code on the top right corner. \Q.) ¢ H}F\(;‘a 2024
A 160
) ‘ w“')‘\\%

Fopatithentioity




Government of West Bengal
GRIPS 2.0 Acknowledgement Receipt ﬁ.
Payment Summary

IIIlIlI||IlIIIII Il |l IIIIIIIIIIII

2082023201809

GRIPS Payment Detail .

GRIPS pPayment 1D: 220820232018096701 Payment Init. Date: 22/08/2023 12:31:08
Total Amount: 9000 No of GRN: |
Bank/Gateway: SBI EPay Payment Mode: SBI Epay
BRN: 0136819907127 BRN Date: 22/08/2023 12:35:07
Payment Status: Successful Payment Init. From: Department Portal
Depositor Details
Depositor's Name: ~ PAUL FABRICS
Mobile: 8777781225
Payment(GRN) Detail
ShiNe : - Amount (%)
E 192023240180967038 Directorate of Factories 9000
Total 9000

IN WORDS:  NINE THOUSAND ONLY.

DISCLAIMER: This is an Acknowledgement Receipt, please refer the respective e-challan from the
pages below.

GRIPS Payment ID 220820232018096701 :: eChallan generated at: 22/08/2023 12:39:21

Page 1 of 2



Govt. of West Bengal 7}@
Directorate of Factories

GRIPS eChallan

232401B0

IR

GRN Details =
GRN: 192023240180967038  Payment Mode: SBI Epay
GRN Date: 22/08/2023 12:31:08 Bank/Gateway: SBlePay Payment
Gateway
BRN : 0136819907127 BRN Date: 22/08/2023 12:35:07
Gateway Ref ID: 323494059244 Method: State Bank of India UPI
GRIPS Payment 1D: 220820232018096701 Payment Init. Date: 22/08/2023 12:31:08
Payment Status: Successful Payment Ref. No: 22698
{License Noj
Depositor Details: 0 Lot T
Depositor's Name: PAUL FABRICS
Address:
Mobile: 8777781225
EMail: paul.fabrics04(@gmail.com
Period From (dd/mm/yyyy): 25/09/2023
Period To (dd/mm/yyyy):  24/09/2026
Payment Ref ID: 22698
Dept Ref ID/DRN: 0812023000015773
Payment Details
SLNo. PaymentRefNo . /  Headof AC pAmount @)
I 22698 Factory License Fee 0230-00-104-001-16 9000
| © Total 9000
IN WORDS: NINE THOUSAND ONLY.
\//‘i RY S
Jart ’\

GRIPS Payment [D- 220820232018086701 :: eChallan generated at; 22/08/2023 12:39:21 Page 2 of 2




FORM 11

[ See rule 58(2) |

P e S HOOGRIEY
o CHANDITALA-T
notam Panchay ot . CHANDITALA

CROGISETRno No Y781 Prato negr oo Hote:-01-0ct-2018
d Regstranien wteato sane Noe S Doter 27-May-2022
Co deatahon Certitale 1sseed for the pectod ol 2022 20072,204 (74,2024-2025
CRADME PAUL PRAN \\‘ll! PAUL AND SARMISTHA I‘Al
(Name of o1 up/pm e/l oo
{Ad lres
VLA e «t»\}\m FANA P AR
POLICE STooN - CHIANDITALA POST GFFLT U
VO v DAL - RN ST Y
PIN N\ R
ma N YAty \
Dea e 1 on Do L300 SCRING & DYEINGH 1GSTER

ALY p e onayat acknowldges a sun of Ra. 1500 (Rupecs One Thousans & Hundren Oniv;

ons PACL FASRICS

\uu yeel T racie

1 of s certibicate shail not absotve the applicant from the requiroment ol procuring all

Satutony clearances to Nt obtained from the appropriate authority betore ac fual commencement of

= trede. If any vinletion/default is noted later is, the certifical: <hudl be liabie to be c.vmel tert 2
b rade/business shall be closed down withy nmediale ¢ s(fect,

his Certificate 1s Electronically Generated

Ref. Application Docket No. NOCNQWN2HGER “3“1}%
hlLl.m Jiwbprd.gov.in/ i



Form 5

. . [See rules 8 (2) and 10 (6) ] .
Miscellaneous Receipt
(Duplicate to be made out by both sides carbon paper process)

(address)...ceeseens

Rs. l&m [(in words)..I... £ %W(M ........ W['b'—) in cash / by
Cheque/Draft No.....ceuuee Dated SRR )
............................................... Branch for the purpose of ..< WA TN b LA

Collection Head :
)
7| ¢

Particulars (if any) :

{ '.\ (VRS
.............. ’.‘L‘...‘.\ \ «3:'.-'...--...-......-....u...............
?ﬁwnature with date) of
? ry | authorized employee of GP
Chanditala Gram Panchayet 2000 copys (001-2000)
for 2022-23 & 2023-24

T de

..............................................

(Signature with c}ata:i‘ﬁ‘ m&
¢ «\\N&

\ }\\V\ \

\L‘\ AL HOOS
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{See Rules 6(1)] @

cation Required For Grant/Renewal Of Authorisation For Generation Or Collection Or Storage Or
sport OT Reception Or Recycling Or Reuse Or Recovery Or Pre Processing Or Co- Processing Or

FORM 1

isation Or Treatment Or Disposal Of Hazardous And Other Waste

[ Application No. 2522175

] Category RED

" | Date of Submition . 2022-08-08 15:56:16.291 J
’Tj Name and address of the unit and location of facility:  |PAUL FABRICS

Part A: General(to be filled by all)

Village & Mouza-Kalachara, P.O. & P.S.--

(a)
Chanditala, Dist.-Hooghly-712702

(b) |Name of the Occupier of the facility or operator of Pradip )
Paul/Partner/9339262858/paulfabrics@gma

disposal facility with designation,Tel,Fax and e-mail:

il.com

(©)

Authorisation required for(Please tick mark appropriate
activity or activities:)

Generation,Storage

(d)

In case of renewal of authorization previous
authorization numbers and dates and provide copies of
annual returns of last three including the compliance
reports with respect to the conditions of Prior
Environmental Clearance, wherever applicable:)

Not Attatched

2 | Nature and quantity of Hazardous waste handled in T/Annum (or) KL/Annum
Name of | Name of | Quantity | Waste | Waste | Waste | Source | Physical Quantity | Quantity
Process | Hazardo Type | Storage | Disposal of status | stored at | accumul
us Waste generatio any time | ated as
(Categor nof on 31st
y No) waste March
35.Purificati | 35.3 300 Landfilla | Bag Stored |From Semi 30 0.0
on and Chemica |Kilogra |ble on Site |ETP solid Metric
treatment of |1sludge |m/Month Tonnes/
exhaust from Day
air/gases, waste
water and | water
waste water |treatmen
from the t
processes in
this schedule
and common
industrial
effluent e
ZXRRY TN
O i '“\
(CETP S) o ;x'_ i kr\:i\?b\\}\ \\‘ \\
.. . {7 « AR T ¥
3 a) | Year of commissioning and commencement of 2011 [ : \\'\4\1:\&;\‘@0\‘,\ A9 \ '«
Production? ( X o ¥ AN
“ | . 5 ‘ = DR =
"t | Whether the industry works 1 shift/2 shifts/round the  |one shifts \ el VA </
ziock? NS et g 20% L’J/
> ! \'() \‘)0 ' ? %r“/
\ ¢ ‘;h //ci;\///
\_: .;\ OF. \N"i__/
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¢ copy of the Emergency Response Plan (ERP) |Not Attatched
1 should address procedures for dealing with
_prgency situations (viz. Spillage or release or fire) as
ecified 0 the guidelines of Central Pollution Control
Board. Such ERP shall comprise the following, but not
limited t0:
. Containing and cpntrolling incidents so as to minimise
the effects and to limit danger to the persons,
environment and property,
. Implementing the measures necessary to protect
persons and the environment;
. Description of the actions which should be taken to
control the conditions at events and to limit their
consequences, including a description of the safety
equipment and resources available;
- Arrangements for training staff in the duties which
they are expected to perform;
- Arrangements for informing concerned authorities and
emergency services; and
- Arrangements for providing assistance with off-site
mitigatory action.
(To be attached separately) —
Provide undertaking or declaration to comply with all Not Attatched
provisions including the scope of submitting bank
guarantee in the event of spillage, leakage or fire while
handling the hazardous and other waste
(To be attached separately)
Part B: To be filled by hazardous waste generators
Products and by-products manufactured (names and product wise quantity per annum):
Product/By product Name Production Capacity(Per Average Production(Per
Month) Month)
Dyeing & Bleaching of Hosiery 40 Metric Tonnes/Month 15 Metric Tonnes/Month
Fabrics
Process description including process flow sheet Not Attatched
indicating Inputs and Outputs (raw materials,
chemicals, products, by-products,wastes, emissions,
wastewater efc.) Please attach separate sheets: )
Characterstics(waste-wise) and Quantic of waste generation per annum: =
Schedule | Name of | Name of | Quantity | Characte | The details If not Details of | Details of
Process | Hazardo risitics of | of utilization| utilised | arrangement the
us Waste each with in the | within the s for environment
(Categor waste | plants such plant, transportatio al
y No) _as Reuse/ provide nto actual | safeguards
Recycling/ | details of | users/TSBE. and
Recovery/R |what is done:t- "¢ &\ | \;“%%ironment
eprocessing |  with this” (%) pYsll | alYucilities
etc wastg’ > r \rpﬂ’m f
78 AN
VRN N
"/;1 'r “f “\(\[-\*\",'(‘)-\\5»5\\;'1\ql b
e ome |O)
Weal r ".:“T‘ q Q A 2 )‘:’,
o )
\ i "-,y\“‘\\ : ’\5- -.'10?' in {f;{
S FEN 4
W WE, /,y




¢ and qther wastes generated from storage of 7
ous chemicals as defined under the Manufacture,
o and Import of Hazardous Chemicals Rules, @

part C: To be filled by Treatment, storage and disposal facility operators

- Tpravide detailsof the facility including:
T Location of site with layout map: Village & Mogza-Kalachara, P.O.&P.S.-
- Chanditala, Dlst.—Hoo&}L]ﬂI/ZJ@___/
,/ii)/, Safe storage of the waste and storage capacity ]
i) Wsssemmm{ll_,/
/‘1\—:’)’ Secured Landfills -
T Incineration, if an - —
i) | Leachate Collection and Treatment System -
vii) | Fire Fighting Systems -
viit) | Environmental manageiment plan including monitoring |
ix) | Arrangement for transportation of waste from
generators - —
2) | Provide details of Any other activities undertaken at | Not Attatched

the Treatment, storage and disposal facility site.

3) \Attach a Copy of prior Environmental Clearance Not Attatched :

Part D: To be filled by recyclers or pre-processors or CO-processors or users of hazardous or other

wastes
Yi . . . -
| 1. |Nature and quantity of different wastes received per annum from domestic sources or imported or
1 both:
r r Hazardous Wastes Type Quantity l Source (Domestic/[mported)
2. |Installed capacity as per registration issued by the Not Attatched

District Industries Centre or any other authorised
Government agency. Provide copy:

3 | Provide details of secured storage of wastes including | Not Attached

the storage capacity

4. | Process description including process flow sheet Not Attatched
indicating equipment details, inputs and outputs (input
wastes, chemicals, products, by-products, waste
generated, emissions, waste water, etc.) Attach separate

sheets: ,~.-7 LA
5. | Provide details of end users of products or by-products | Not Attachg(ifj\,\-”] ‘
6. | Provide details of pollution control systems such as | Not Atta;h;;(, ap NATRW R "
Effluent T}'eatmentPlant, scrubbers, etc, including g ' B SO \ 2
mode of disposal of waste X i eyt - : u ) 3“ -
\ 'f\\\ «\r 00.202% 7 ;:51"/



f 98
fide details of occupational health and safety (e}

y the facility be_en set up as per Central Pollution ]
rol Board guidelines? If yes, provide a report or.
iance with the guidelines: Not Attached |

Signature of the Applicant
name and Designation
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West Bengal Pollution Control Board 99
(Department of Environment, Government of West Bengal)
ParibeshBhawan, Bldg. 10A, Block LA
Sector I11, Bidhannagar, Kolkata 700 106

Tel: 2335-6730, 2335-9088/7428/8211/6731/0261/8861 |
Fax: (0091) (033) 2335-2813

—

Memo No. -hg-co-s/12/0302 Date: /05/2023
CLOSURE ORDER

WHEREAS, M/s. Paul Fabrics (hereinafter referred to as the industry) located at Vill.- Kalachara, P.O. &
P.S.-Chanditala, Dist.-Hooghly, Pin-712702 is a dyeing and bleaching unit. The unit has 1 no. wood/coal
fired boiler of capacity 2TPH which is connected to a cyclone separator followed by a bag filter and 2 stack of
height 30m from G.L.

AND WHEREAS, the industry was inspected by the officials of the West Bengal Pollution Control Board
(hereinafter referred to as the State Board) on 13.04.2023. The following observations were made by the

inspecting official during inspection:

o During inspection boiler was not in operation.

e The knitting section and silk screen printing
and bleaching of cloths through winch and soft-flow machines were not bein

e The unit has not obtained Consent to Establish/Consent to Operate from the
screen printing activity.

e Cloth cuttings and other reuse material including boiler ash was found to be dumpe
inside the factory premises.

e The Effluent Treatment Plant (ETP) was found in defunct condition. Arrangement for bypassing the
ETP into the adjacent drain was observed.

e Dried ETP sludge was found to be sprea

around ETP.
o Impression of open burning (over the ground) was noticed near ETP area.

activity of the unit were in operation. However, dyeing
g done.
State Board for silk

d in the open space

d over the ground, near ETP area as well as in the drain

AND WHEREAS, the Consent to Operate of the industry is valid up to 31.07.2027. The unit has not obtained

Hazardous Waste Authorization from the State Board.

AND WHEREAS, it is to be mentioned that the industry was previously issued Closure order with
disconnection of electricity by the State Board vide Memo No. 289-PCB/HGY/Spl.R/3274-08(I) dated
14.11.2019 for failing to comply with the environmental norms. Subsequently, Pollution Control Appellate
Authority (W.B) issued an order on 18.12.2019 for restoration of electricity of the unit and the unit had been

directed to operate trial run.

AND WHEREAS, further, the State Board issued a direction to the industry vide Memo No. 79-
PCB/HGY/Spl.R/3274-08(I) dated 31.01.2023 as the industry failed to meet the liquid effluent discharge
standard on consecutive occasions during inspection by the Board official on 14.07.2022 and 28.07.2022. A
Bank Guarantee of Rs. 2,00,000/- (Rupees two lakhs) and an Environmental Compensation of Rs. 75,000/-
(Rupees seventy five thousand) were also imposed upon the industry. The industry submitted only the EC
amount and prayed for waiving the BG amount through a letter dated 16.02.2023 due to their financial crisis.

AND WHERFEAS, the industry was again called for a hearing on 28.04.2023 at the Head office of the Board
for th'e repeated non-compliance of environmental norms as observed during inspection on 13.04.2023. Smt.
Sarmistha Paul, partner of the industry appeared in the hearing and submitted the following:

/:7»: = —-“:'\\_
6@525 Mﬁ\}"iﬁe

v

TP is not properly

e The unit has not been running in full swing for a Ic;?f?
e

functioning. However, necessary rectifications of ETP g'done as early as
o No bypass arrangement exists at the unit premises. & ¥ C.K. NAZRUL \\S\.&\\
; Avad \(0\\-‘\ A v)
ogn NO A Page 1 of 2
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o The silk screen.print.inlg activity is carried out under the name and style of M/s. Paul Fashions and
owner of the Se.ud unit is a tenant and they have a separate identity in the said premises. The said unit
has no connection with M/s. Paul Fabrics.

AND V.VHEREAS,. during the course of hearing, the Technical Committee directed M/s. Paul Fabrics to
immediately submit all necessary documents with regard to M/s. Paul Fashions to the State Board.
Accordingly, they have submitted documents regarding M/s. Paul Fashions to the State Board on 02.05.2023.

NOW THEREFORE, considering the repetitive violation of environmental norms on the part of the .industry,
M/s. Panl Fabries located at Vill.- Kalachara, P.O. & P.S.- Chanditala, Dist.-Hooghly, Pin-712702 is hereby
closed by the Board with immediate effect.

The closure order will take immediate effect and the Officer-in-Charge, Chanditala Police Station is directed
to execute the closure order against the aforementioned unit and submit the compliance report to the State
Board within seven (07) days from the receipt of this Memo.

This direction has been issued to the Officer-in-Charge, Chanditala Police Station in conformity with the
order of the Hon’ble High Court, Calcutta dated 21/08/1998.

The Environmental Engineer & In-charge, Hooghly Regional Office, WBPCB is requested to conduct an
inspection of M/s. Paul Fashions situated at the premises of M/s. Paul Fabrics at Vill.- Kalachara, P.O. & P.S.-
Chanditala, Dist.-Hooghly, Pin-712702 to verify the current status in regard to the environmental norms and
send the report to the headquarter accordingly for further action.

This direction is issued in exercise of the powers conferred under the provision of Section 33A gf Water
(Prevention & Control of Pollution) Act, 1974, Section 31A of Air (Prevention & Con‘g'rol of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and Rules made there under after being approved by the

Competent Authority.
By Order,

Sd/-
Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board

Memo No. & %9 C | ) -hg-co-s/12/0302 Date: 9_9 /05/2023

Copy forwarded for information and necessary action to:

<~ M/s. Paul Fabrics, Vill.- Kalachara, P.O. & P.S.-Chanditala, Dist.-Hooghly, Pin-712702
2. OSD. to the Hon’ble MIC, Dept. of Environment, Govt. of W.B. Prani Sampad Bhavan, 5" Floor, LB-
2, Sector-I1I, Bidhannagar, Kolkata-700106
3. P.S.to the Principle Secretary, Dept. of Environment, Govt. of W.B., Prani Sampad Bhavan, 5% Floor,
LB-2, Sector-I11, Bidhannagar, Kolkata-700106
4. The Superintendent of Police, Hooghly Rural Police District, Singur, Kamarkundu, Dist.- Hooghly,

Pin-712 407
5. The Chief Engineer, Planning & EIM Cell, WBPCB P
6. The Senior Law Officer, WBPCB SR Y \K\\
7. The Environmental Engineer & In-charge, Hooghly Regional Office, WBPCB -\ D= N\
8. T.A. to the Member Secretary, WBPCB LS VA S\
9.  P.A.to the Chairman, WBPCB fi &= W ":Tw\\;‘\
10. The Officer-in-Charge, Chanditala Police Station, P.O. & P.S.- Chanditala, Dist;éHoQghW;ﬁh-‘?12:»7(5\2,3 ?, \‘
11. Technical Cell, WBPCB for updating the website ot 9 o™ i );
12.  Environment Officer- Communication, WBPCB ~ for circulation through ﬂo'z\t 'ﬁ]'c\ RN fﬁ' /Q) .f,f"
13.  Guard file of O & E Cell Sy W

SN h )
Chiij\%‘.j.Lg’iL neer” 7 aF \N?’ 7
Operation & Execution-Celt=—=""
West Bengal Pollution Control Board
Page 2 of 2
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PAUL FABRICS g

Registered O 77

{ c'gV'll Kal )fice : 17/10, Uttam Ghosh Lane, Salkia Howrah — 711106 9 )
works: Vill- Kalachara, Post Office and Police Station - Chanditala, District — ).

Hooghly, Pin — 712702
o Phone: 9831179230
Email : paul fabricsog@gmail.com

BY HAND DELIVERY

To Dats 0970872925

. . s i’
The Chief Engineer VALY AR
Operation & Execution Cell ,/ff /f: // o %
West Bengal Pollution Control Board g’ / o 2 ”%
(Department of Environment, Govt. of West Bengal) rf- ‘ 03 Vi ;}
Paribesh Bhawan, Bldg. No. 10A, LA Block A i Zavi / o
Sector - ITI, Bidhannagar, Kolkata - 700098 By 5/ /","

// A

LT Lt /;f’
Re: Written Submission andj/or: Reply
Closure Order dated 29/05 /2023

Sir,

With reference to the Letter Dated 29/05/2023 vide memo nO. 532(1)-hg-co-

s/12/0302, this is to bring to your kind and humble notice that We have gone through

the said letter which was served upon us through speed post and have gone through

the purport thereof.

Before dealing with the said allegations as stated in the said letter we would like to
make this board aware that at the very outset it will be very evident to bring to your
kind notice that our business which we run at the said unit is going through a huge

turmoil from the time of the evolution of the pandemic COVID-19 sn&chdchleZ
P os 0 ey SN
707 NN

which has effected the whole unit alongwith the total ETP. ,\/ e \\\\\\\
(] =% o - .; ’\‘ \

/ | e \

. . i [a® \ @)
It is pertinent to mention that the ETP functions properly Oﬁ\ly\,WHen-the unit 7ém )‘?’\\
“Lb gl \ .' 'L“ }\
)

- L\ os ol g
full swing. Due to lack of supply of materials we deal in, the }\;'rqdhc'tio\h\hégbbec e/
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[ 2

: C.:) F \b»""%:/

VN .
Ve A

1|;:‘ ¥ p



PAUL FABRICS

‘ Registered Office : 17/10, Uttam Ghosh Lane, Salkia Howrah — 711106
Works Vill- Kalachara, Post Office and Police Station — Chanditala, District —
Hooghly, Pin — 712702
Phone: 9831179230
Email : paul fabricsog@gmail.com

——

scarce and under such a situation sometimes three days a week or four days a week

the unit functions. If we see in total, hardly 10 days the unit functions in a month from
the evolution of the pandemic COVID-19. Moreover, it is pertinent to mention that we

have appointed “MEDAS AUTOMATION” for the modification and clearing all

defects of the ETP at the said unit according to the order dated 18/12/2019 passed by

the Pollution Control Appellate Authority (W.B). They have set up the full structure

and have modified and cleared the defects of the whole ETP so that it can maintain

the standards of effluent emission. Such order of the Pollution Control Appellate

Authority was complied. Now, it is pertinent to mention that the technical part is

maintained by the said “MEDAS AUTOMATION” and the ETP of the said unit is

maintained according to the instructions of the officials of “MEDAS AUTOMATION"

who are basically the experts in maintaining the ETP emission.

The bacteria that forms and helps in balancing the standards of the WBPCB are unable
to form and hence the imbalance is caused which is totally an unintentional one. Each
and every time we have maintained the WBPCB's standards of effluent treatment in
the said unit and the officials of WBPCB each and everytime have collected the water

from the outlets and have tested and have got good results accor dmg m’\ the hﬁr

J/
standards of emission. At every interval we have treated the ETP. Wlth proper bactg:\\ai \

f [ { o N \]

chemicals and have procured the normal standards of neamlgf\n% of efﬂuents Bk ) 5’3 :
Y

3y

W\ A WV
. . B R \ A i \
Now dealing with the allegations hereinbelow: \ \y‘.\‘ \‘:» , & /1
\ "»’ C P

\“, . ‘b" ’;*h - S’W"‘;j‘//ﬁ/
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PAUL FABRICS

Registered Office : 17/10, Uttam Ghosh Lane, Salkia Howrah — 711106
works: Vill- Kalachara, Post Office and Police Station — Chanditala, District —
Hooghly, Pin — 712702
Phone: 9831179230
Email : paul fabricsog@gmail.com

m—

1. The allegation that the ETP is defunct is vague and frivolous as the unit is not
running in full swing as it should have been, s0 under such circumstances the

ETP is not functioning.

9 Tt is denied that there is a bypass in the adjacent drain as there is a concrete

closure of such outlet long back.

3. Cloth cutting and other refuse material including boiler ash was dumped in

open space inside the factory premises is a misconceived and frivolous

statement. It will be pertinent to mention that we have already applied for

grant/Renewal of Authorisation for Generation or Storage of Transport or

Reception or Recycling or Reuse or Recovery or Pre Processing or Co-
Processing or Utlisation or Treatment or Disposal of Hazardous and other
Waste on 08.08.2022 and such application is pending for authorization.

4. Impression of open burning noted near ETP area has been noticed as stated in
the said letter. It is stated that the labours during winter time burnt the dry
Jeaves to keep themselves warm and so the burning has been spotted.

5. The unit has not obtained Consent to Establish/Consent to Operate for silk
screen printing activity as stated in the letter, The said unit is a tenant and has
a separate identity in the said premises. The said unit has no CQI]&ERI?I\ tb

: )/ ¥
Paul Fabrics. o7 Q) \!\
\ =)

//' \
/ \ﬂ‘ : \\‘?‘ \\B
It is further submitted that the said unit has tested the water from a%kwll lmoﬁ;‘r\gnd
02

“ Q@ \ I
registered laboratory of West Pollution Control Board namely S M Sc1enlq§@%3e%1 eay
/
3] ‘j).‘»zr' “ e ()




PAUL FABRICS

) Registered Office : 17/10, Uttam Ghosh Lane, Salkia Howrah — 711106
' works: Vill- Kalachara, Post Office and Police Station — Chanditala, District —
Hooghly, Pin — 712702
Phone: 9831179230
Email : paul fabricsog@gmail.com

m—

on 17/04/2023, 13/05/2023 and ﬁ/ /6 /EZ}_ The test reports are annexed herewith

for your kind perusal. It will be evident from the reports that there has been gradual

decrease in the parameters of COD and BOD which shows that the said unit has been
continuously trying their level best to cope up with the effluent standards of the
WBPCB by appointing new experts of Effluent Treatment. And now the Board has
issued a Closure Notice to the said unit on 29/05/2023 which has been received on
01/06/2023 at 10.42 am and the same has been complied with immediate effect. It will
be evident to mention that if the said unit remains closed according to the boards
direction then how will it be possible for the unit to clear the defects in the ETP without
the running the process of production. And as such we have already cleared the
defects of the ETP and it is ready to run.

Under such a situation it is humbly prayed before the Board to allow us to run the unit
and show fruitful results of the ETP. In such an event your cooperation in such regards
will be highly solicited and appreciated.

This is for your information and knowledge

Kindly ackno;Nledge receipt of the same.

Thanking you

Yogrg truly
P RABRICS

7?/':,,0’ -74\ M\

4|
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S.M. SCIENTIAIC SERNICE

Environmental Laboratory Recognised by West Bengal pollution Control Beard

(0

FORMAT NO.: SMSS/EWM/04  ISSUE NO.: 02

: (033) 2590 8629

Office :
237K, Ma

nicktala Main Road.Kolkata - 700 054,

Mob. 98300 84373 / 86228 46149 /90514 62716

ISSUE Dt.: 02.01.2023 (Rev No.:02)

EFFLUENT WATER ANALYSIS

E-mail . - smscientificservice @yahoo.c0.in

"Name of the Customer : M/S. PAUL FABRICS. Report No: - Ww/37/2023
v Reporting Date : 17-04-2023
i : i -
| Address : 17/10,Uttam Ghosh Lane , Salkia, Howrah - 711106. Sampling Date : 08-04-2023
| -
. Sampling Location : E.T.P. Output sample Received 08-04-2023
‘. ' Date : {
S | Date: 0
| Type of Sample : Effluent Water Test Start Date {  08-04-2023
‘ |
e ey
| sampling Supplied byt | n1/s. pAUL FABRICS Test End Date | 14-03-2023
| | !
f—,(_’———/——
1 ‘ General Standard For
| | Discharge Wat
i ;I | parameter Standard method Unit Results — il g[e ater
| 0. | Inland Surface |
Public Sewers |
1 Water
I : APHA 23" edition 2017 B 8.40 55.90 | 5590
e = e
2. | " Total Suspended Solid APHA 23" edition 2017 | mg/It. 45.0 100.0 ( 600 ;
A ‘ .
| 3. ] Oil & Grease "~ APHA 23 edition 2017 | mg/It. 9.0 16“*‘—‘”.— 20
4. | cop APHA 23 edition 2017 | mg/lt. | 444.0 750 3 .
5, BOD (3 days at27°c T 53025(p-44):1993 | meg/lt. 1 3gpg |
. B ) reafflrmed 2003 §0.0 30 ‘ 350 {
6. Total Dissolved Solid AT edon 207 | me/t. | 59000 | - . ‘




S.M. SCIENTIFIC SERNICE

Environmental Laboratory Recognised by West Bengal poliution Controf Board

6

£, poratory -
jgg pum Dum Park.
Kolkata - 700 055, @ :(033) 2590 8629

EORMAT NO.: SMSS/EWM/04  ISSUE NO.: 02

Office :

237K, Manicktala Main Road.Kolkata - 700 054,
Mob. 98300 84373 / 86228 46149 / 90514 62716
E-maiil : smacientificservice @ yah00.co.in

1SSUE Dt.: 02.01.2023 (Rev No.:0Z)

-
EFFLUENT WATER ANALYSIS

ame of the Customer:

Z

5

M/S. PAUL FABRICS.

|

| Address :

17/10,Uttam Ghosh Lane, salkia , Howrah

Report No: WW/36/2023
Reporting Date : 17-04-2023
-711106 o ling Date:  08-04-2023 i

E.T.P. Input

w

ampling Location :

|

‘gl Type of Sample :

| I—
\ sampling Supplied by :

M/S. PAUL FABRICS.

Effluent Water

Sample Revd. | 08-04-2023

Date: | |
Test Start bate: | 08-04-2023

TestEnd Date: 14-04-2023

—
General Standard For
! :l' Parameter standard method Unit Results | Discharga Wate?
! > i Intafd Surface ‘{ Public Sewers
I o Water i
1 | pH APHA 23" edition 2017 | 1021 | 5590 | 5590 B
2. | Total Suspended Solid APA T3 edition 2007 | mg/t. | 5200 | 1000 | 600
EN T 0il & Grease | APHA 237 edition 2017 | mg/It. 15.0 10 T
_ , | !
4. coD APHA 23" edition 2017 | mg/It. 1600.0 250 i —c B
5. BOD (3 days at 27°C IS 3025(p~44):2993 | mg/It. \ 2 77?—ﬁ 2 ‘
Bl T ¥ ) reaffirmed 2003 Bl 6700 | 30 350
6. | Total Dissolved Solid APHA 237 edition 2017 | mg/it. | 10100.0 | ] - 7
B ! S — I | 1
Wote.:5. M, sclentific service ls not responstble for anything dupllelty if done b luent water.

e

o antiiie
For S».Mt"?.‘élx'é‘n\?f\;_\%rvice
! A\
PO T
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5.M. SCIENTIFIC SERNICE

Env:rgnmental Laboratory Recognised by West Bengal poliutior Control Board

poratory :
pum Dum Park.

700 055, @ : (033) 2590 8629

FORMAT NO. SMSS/EWM/04  (SSUE NO.: 02

ISSUE Dt . 02.01.2023 (Rev No.:02)

Office :
237K, Manicktala Main Road.Kolkata - 700 054,

Mob. 98300 84373 / 86228 46149 / 90514 62716
E-mail : smscientificservice @ yahoo.co.in

EFFLUENT WATER ANALYSIS|

Name of the Cust : Report No: " WW/52/2023
! ustomers | m/s, PAUL FABRICS. ep
' Reporting Date : 13-05-2023
Address : Vill-Kalachara (Old Benaras Road),P.O.-
| Chanditala, Pin-712 702, Hooghly. Sampling Date : 06-05-2023
Sampling Location : | E.T.P. Outlet f Sample Received , 06-05-2023
) [ i Date : 1
Type of Sample : | Effluent Water : Test Start Date : | 06-05-2023
| |
I TestEnd Date: | 12-05-2023
!

Sampling Drawn by: | g pq, Scientific Service.

T T

| General Standard For Discharge |

|
Water |
Sk Parameter Standard method Unit Results p— - |
No. .‘ Inland Surface | Public ?
‘L Water J Sewers
1 - pH APHA 23" edition 2017 _ 201 | 5.5-9.0 | 5590
2. ] Total Suspended Solid APHA 23" edition 2017 | mg/t. 38.0 1000 | 600
3 0il & Grease APHA 23" edition 2017 | mg/It. 06.0 10 ﬁ 20
|
g o coD [ APHA23"edition 2017 | mefit. | 397.0 | 250 : _ ;
I l | '
f I — —
| 5. | BOD (3 days at 27°C | 153025(p~44):1993 | mg/it. ‘
|~ — ( Y ) [ reaffirmed 2003 0 { 30 | 350 |
' 6. | Total Dissolved Solid | APHA 237 edition 2017 | mg/it. | 3500.0 | - —
| I { |
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5.M. SCIENTIFIC SERNICE

Environmental Laboratory Recognised by West Bengal pollution Cantrol Board

m Dum Park.

FORMAT NO.: SMSS/EWM/04  ISSUE NO.: 02

Office :
237K, Manicktala Main Road.Kolkata - 700 054,

Mob. 98300 84373 / 86228 46149/ 90514 62716
E-mail : smscientificservice @ yahoo.co.in

ISSUE Dt.: 02.01.2023 (Rev No.:02)

[EFFLUENT WATER ANALYSIS1

Name of the Customer: | eport No: | WW/51/2023
omer: | /s, PAUL FABRICS. | Reporthor WY
o [\ Reporting Date : 13-05-2023
Address : Vill-Kalachara (Old Benaras Road),P.O.-
' Chanditala, Pin-712 702, Hooghly. 'F ampling Date :  05-05-2023
‘1 Sampling Location : E.T.P. Inlet Sample Received ]‘ 05-05-2023
L Date ; |
Type of Sample : Effluent Water ‘ Test Start Date : 05-05-2023
| |
‘ Sampling Drawn by : ’ TestEnd Date: | 12-05-2023
. |

LS' M., Scientific Service.

| General Standard For Discharge

Sl |‘ Water
‘ ‘ Parameter Standard method unit | Results | :
| No. . ’ | Inland Surface |  Public
' | |‘ Water Sewers
1. pH J APHA 23" edition 2017 _ , 10.91 [J 5590 | 55-9.0 1
I i |
2 Total Suspended Solid ! APHA 23" edition 2017 | meg/It. ‘ 990.0 T{ 1000 | 600
| | . | .
3 Oil & Grease | At 23% edticn 2027 ] me/t | 160 | 10 |20
T4 coD j APHA 23" edition 2017 [ mg/It. f 3532.0 = ZEO‘—F S
5. BOD(3daysat27°C) | 53025(p-4411993 | mg/it | 1500.0 ‘ 30 350
A — | reaffirmed 2003 |
' 6. | Total Dissolved Solid J APHA 23" edition 2017 ' me/It ] 10860.0 I
..... I o S S U S

For S.M. 'S.cle@?lc Service

(La?-m‘ charge)
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S.M. SCIENTIFIC

SERNICE

gnvironmental Lab
oratory Recognised by West Bengal pollution Control Board

-
pum Park.

FORMAT NO GMISS/EWN/0A 19SUL NO. 02

u
700 055, © 1 (033) 2590 8629

[KSUE Dt 02.01 9023 (Rev No 02)

Office .
237K, Manicktala Main Road.Kolkata - 700 054,

Mob. 98300 84373 / 86228 46149 /90514 62716
E-mail : smsclentificservice@yahoo.co.in

EFFLUENT WATER ANALYSIS

T Ww/4/2023

e R e - B
Name of the Customer : M/S PAUL FABRICS Report No:
—_— o S fporiing D [ I
1 | Reporting Date 09-06-2023
Address : \ Vill-Kalachara (Old Benaras Road), )
» | p O -Chanditala, pin-712 702, Hooghly. sampling Dat2 02-06-2023
sampling Location " gr.p Outlet = T sample Received 02-06-2023
‘ - | . Date: R
Type of sample . | Effluent Water " Test tart Date : 02-06-2023
‘ P’_’-——-,‘_’,_.__’____/ i —— e e —
Date : 08-06-2023

_--_Sampling Drawn‘bry H

Sl
No.

N

(]

L6 |

X e

ol ——

| 5. M. Scientific Service. B

Te;;_E;H

d For Discharge

o T \} { “ | General Standar
\ ‘ 1, | water
parameter standard method unit | Results - - I
‘ | i inland Surface Public
[ | | Water Sewers
oH I~ ApHA 23" edition 2017 L A 7.54 \ 55-9.0 559.0
e AT R B ey I B
Total Suspended solid | A e [ mgit | 330 | 1000 500
,Oﬁ&G—re;;e T 'f‘; pHA 23 sdition 2017 | "h;g’/ﬁ?”{ " 50 CTTI0 | 20
~coD o { “Rpiin 3T edition 2017 : 7m§/'|7t,711f 330.0 250 -
— A S
BOD (3 days at 27°C) |15 3025(p - A4):1993 } mg/lt. | 680 30 350
R — _,.A,,~,+___fsaf'_'rm993991_, e -
Total Dissolved Solid | APHA 237 edition 2017 | m/lt. 2700.0 - R '
i I e T T ‘ R —
-\;\\‘\m\

For S.Nl‘:vﬁ'sﬁci'émﬁxuce
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S.M. SCIENTIFIC SERNICE

gnvironmental
Laboratory Recognised by West Bengal pollution ©

ontroi Board

Office
037K, Manicktala
Mob. 98300 84373/

ory
m Dum Par
700 055, @ (033) 2590 8629

Main Road.Kolkata -
. 86228 46149 / 9051
E-mail : smscientificservica@yahoo.co.in

700 054,
462718

(Lab-In charge)

FORMAT NO.. SMSS/EWN/0A {SSUF NO.: 02 1SSUE Dt.: 02.01.2023 (Rev No..02)

,EFFLUENT WATER ANALYS|5|

e e ~
Report Mo

e T TPTINE r..___,_,
. Name of the Customer:  p/S, PAUL FABRICS
— - et

e 1 - e _
Reporting

\ \ vVill-Kalachara (Old Benaras Road),P.

\ Address
| : ' Chandltala pin-712 702, Hooghly

Sampllng Date

"'T‘Ag*——ﬂ

.
‘T Sample Recewed

B J[ Date :
Test Start Date :

: i

S N
Samphng Locanon E T.p. Inlet

S
Type . of - sample :

e

—
~Sampling , Drawn by : M /5. PAUL FABRICS
e e =

' WW/63/2023

_ —
09-0&2023

51062023 -
51062023

. oi-’os"-'io?a

e —
08-06-2023

e - P, N S
i General | standard For Discharge |
sl L Water i
" parameter | ctandard method Unit Results e
5‘ No. | 1 ! 1 inland Surface . public
‘ 1 o | : Water ‘ Sewers
i 1 Bl - pH | i— APHA hia 23" edition 2 017 B Vw__”—t_ 9‘77:5_#'1}“ 5. 5 9 0 T 5, 5 9 O B
it} e — i It Sy

2. " Total Suspended solid APHiA 23° edition 2017 mg/lt. 850.0 l 100.0 . 600 |
L — - e e I ey

3, il 8 Grease ApriA 23" edition 2017 mg/|t-T 140 10 ‘ 20
LT N WS e N N e -

4. coD | APHA23 edition 2017 | rng/lt i 1973_0 250 ! -
| (W0 T g
5. | goD (3 daysat 27° ) 5302500 daress | me/it 325 0 | 30 350
T SR | reaffirmed 2003 \

I T ’””"“J_’""”‘ i e ——

6. | Total Dissolved solid APHA 23" edition 2047 :

1
T3 0 sclentifics ity f done by th T
i NN
For .M. scjentifi Sekvice

(Lap-th Eharge]
~
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West Bengal Pollution Control Board
(Department of Environment, Governinent of West Bengal)
Paribesh Bhawan, Bldg. 10A, Block LA L /L
Sector [11, Bidhannagar, Kolkata 700 106 I

Tel: 2335-6730, 2335-9088/7428/8211/6731/0261/8861
Fax: (0091) (033) 2335-2813

-hg-co-s/12/0302 Date: /08/2023

DIRLECTION

WHEBEAS, .M/s Paul Fabrics (hereinafter referred to as the unit) located at Vill-Kalachara, P.O.& P.S.-
Chanditala, Dist.- Hooghly, Pin-712702 is a dyeing and bleaching unit.
eferred to as the State Board)

02 dated 29.05.2023 for non-
non 13.04.2023.

ANl? WHEREAS, the West Bengal Pollution Control Board (hereinafter r
has issued “Closure Order” against the unit vide memo no. 532-hg-co-s/12/03
compliance of environmental norms as observed by the State Board official during inspectio
¢ State Board on 09.06.2023 for suspension of
Closure Order.

2023. From the inspection
lying idle. The unit has

AND WHEREAS, the unit has submitted a prayer to th
Closure order issued to the unit stating that they have complied with the

ard officials on 23.06.

AND WHEREAS, the unit was inspected by the State Bo
d the machineries were

report it is observed that the unit was not in operation an
sealed the by-pass arrangement and cleaned the ETP area.

joned facts, the State Board is hereby principally agreed
ocated at Vill-Kalachara, P.0.& P.S--

s/12/0302 dated 29.05.2023. However,
t complies with the following

NOW THEREFORE, considering the above ment
to suspend the ‘Closure Order’ issued to M/s Paul Fabrics 1

Chanditala, Dist.- Hooghly, Pin-712702 vide memo no. 532-hg-co-
the formal Suspension of Closure Order shall be issued only after the uni
condition:
|, The unit shali submit a penalty amount of Rs.56,000/- (Rupees fifty thousand) only within 10 (ten)

days from the date of issue of this letter, by Demand Draft in favour of WEST BENGAL

POLLUTION CONTROL BOARD payable at Kolkata for non-compliance of Environmental norms.
2. The unit shall execute a Bank Guarantee (BG) (proforma enclosed) of Rs. 2,00,000/- (Rupees two

Jakh) only valid for twelve (12) months within fifteen [15] days from the date of issuance of this
direction in favour of the WEST BENGAL POLLUTION CONTROL BOARD (Union Bank of

India IFSC Code UBIN0906638) as an assurance to comply with the Board’s directions as well as

environmental norms.

powers conferred under the provision of Water (Prevention &

This direction is issued in exercise of the
& Control of Pollution) Act, 1981, the Environment

Control of Pollution) Act, 1974, Air (Prevention
(Protection) Act, 1986 and its subsequent amendments.

This order has the approval of the Competent Authority.

By Order,
SOTAR S
" AN Chief Engineer
SK NAZO e Operation & Execution Cell
o A '{,,"OLAM %t Bengal Pollution Control Board
L;J f{(}y,, a7 |
C [ » |
& ; " ~d
08,224 9/ Page 10f2
‘ .f_‘)x:\\.\__ </
WWEST 8

g



pemo No. | 0 g"U )-hg—co-s/12/0302 Date: Ol /08/2023

copy forwarded to:

/" M/s Paul Fabrics, Vill-Kalachara, P.0.& P.S.-Chanditala, Dist.- Hooghly, Pin-712702

2. P.A.tothe Chairman, WBPCB.

3. T.A.tothe Member Secretary, WBPCB.

4. The Chief Engineer, Planning & EIM Cell, WBFCE.

5. The Environmental Engineer & In-Charge, Hooghly Regional Office, WBPCB.

6. The FAM, WBPCB.

7. Technical Cell, WBPCB for updating the website.

8.  Environment Officer- Communication, WBPCB — for circulation through float file.
9. Guard fileof O & E Cell.

Chiei gngineer

Operation & Execution Cell
West Bengal Pollution Control Board

Page 2 of 2




PERFORMANCE BANK GUARANTEE

................................................................................... (name of the bank, branch with
full address) (herein after referred to as a Guarantor Bank term include its successor
or assignee) with its Head Office at . .. hereby agree
unequivocally to pay within 48 hours on demand in wrrtrng form the Member
Secretary, West Bengal Pollution Control Board, (hereinafter referred as the Board),
which term included his successor or assignee or any Officer authorized by this Board
in this behalf any amount up to and not exceeding RS. oo (Rupees
sanai) only to Board on behalf
(name and full address of the Industry) (hereinafter called the industry which term
shall include its successor or assignee)
2 WHEREAS the Industry has undertaken to complete the erection of Pollution
Control System in all respect up to the satisfaction of the State Board and meeting
the statutory norms under existing Environmental Acts and Rules. We .. ameddss
" .. (the guarantor bank) do hereby
undertake to pay to the aboard an amount not exceedmg Rs.......... (Rupees ...

...) as and when demanded by thls Board W|th|n 1 (one)
year from the date of execution of Bank Guarantee.

3.We (the guarantor bank) ... .. herby,
undertake to pay this guarantee wrthout any demur merely on a demand from the

Board. However our liability under this agreement shall be restricted to an amount
NOt eXCEeiNg RS. wuverreerseereressnsrsiasnsnne (RUPEES .o hssstisruess e s soseseesesapasense e pesbsemenmsesESuRen)

4.NOTWITHSTANDING anything contained herein:

a) Our liability under this guarantee shall not exceed Rs. .......c.oovu.
(G-I — . - )

b) This Bank Guarantee shall be vaI|d up to (one year)
c) we are liable to pay the guaranteed amount or any part thereof under this Bank

Guarantee only and only if you serve upon us a written claim or demand on or
before ..o, (date of expiry of guarantee)

5.We (name of the bank) ...

it e .. lastly
undertake not to revoke thls

guarantee durlng the currency e
consent of the Board in writing. ' Xcept Wlth the Priet

On this day of v e e




PAUL F ABRIC S Hrsoo V187

Registered Office : 1
3 $17/10 m I
works: Vill- Kalachara, Post gﬂté(cle a(r;thOSh g o ia Howsah — 7106

d Poli : .

Phone:
Email » one: 033 26554743
o BY HAND DELIVERY
The Chief Engineer Dated: 14.08.2023

Operation and Execution Cell
West Bengal Pollution Control Board
Kolkata

Re: Payment of Environment Compensatign of Rs.
50,000/ - vide Demand Draft No. 138456 dated %S/ 08/2023
drawn on Central Bank of India and Bank Guarantee of Rs.
200,000/- being Bank Guarantee Bond No.
0105013GA23000004, dated 10.08.2023 for Rs. 2,00,000 /-
valid upto 09.08.2024

Sir/Madam,

This is to bring to your kind notice that a direction was served upon us vide memo no
1015(1)-hg-co-s/12/0302 dated 01/08/2023 which was received by us on
04/08/2023. The Environmental Compensation of Rs. 50,000/ - and a Bank Guarantee
of Rs. 2,00,000/ - valid for 1(One) years to be paid. To that effect we are hereby paying
the Environment Compensation and the Bank Guarantee as directed by the Board
within the stipulated time frame. You are hereby requested to receive the same and
acknowledge the same

The Demand Draft of Rs. 50,000/~ and the Bank Guarantee of Rs. 2,00,000/ - valid for
1(One) year is attached herewith for your kind perusal.

Kindly acknowledge receipt of the same.

/“\‘

J‘i "f/

Thanking you.
. Yours truly
.”!.‘”’J"yuaﬂ.dm‘: ‘W' -
/’}j"’,, e,y PATTL mAEUICS
4 Joak C g - )
WA Cosrmisttn Paun
/";' ’ ‘ \ ‘ ’
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£ : Bank Guarantee Bond
‘ No..Q.:.Lng.%zﬂ.z.m.@.&ﬁfgfﬁ....

g AODZ
Dateioogzo‘/“’
¢ For RSQJOOJOOO/'Vahd Upto
ETo
WEST BENGAL POLLUTION CONTROL BOARD,
g
1. In consideration of the President of India acting through WEST BENGAL POLLUTION
B CONTROL BOARD (hereinafter called “the Government”) having agreed to exempt PAUL
FABRICS, Vill-Kalachara, P.O. & P.S.- Chanditala, Dist.- Hooghly, Pin-712702 (hereinafter

B called” the said contractor”) from the “demand under the terms and conditions of
memo No. —hg-co-s/12/0302 made between PAUL FABRICS, Vill-Kalachara, P.0. & P.S.-

Chanditala, Dist.- Hooghly, Pin-712702 and the WEST BENGAL POLLUTION CONTROL

BOARD for an assurance to comply with the board’s directions as well as environmental

g
norms dated 01.08.2023 (hereinafter called “the said Agreement”) of
g performance/Financial guarantee for the due fulfilment by the said contractor of the
‘ terms and conditions contained in the said agreement, on production of Bank Guarantee
£ for ¥ 2,Q9,000/- (Rupees Two Lakhs only.)
' For CENTRAL r\ANK? INDU\”‘*{‘
AN, BN oot Manager
B : // 9 “& }’\\,‘ FAC, notkat (B
. i \.
aSlgnature of Bank official with 7 8 // S’k N‘S’igﬂhtﬁln@b Bank official with
| il real sy, A
stamp and seal 16| Regn stamppﬁ%s al '
g \‘} (3/—\ kﬂi _" L'ate I‘J' : “I‘
\S\ 15.09.2024 /-

\
; Q &/
\\WE“ 51.‘
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Bank Guarantee Bond 1117

No. QOSB3 GA2720.00004.
Date... 1. 0.0&. 2003 |

K, 00
i AT —

reessreie

2. We Central Bank of Indi
ia, 129 G.T. i 4
referred to “The Bank’) Road {North) Salkia Branch Howrah (hereinafter 7
: at the request of PAUL FABRICS Vill-Kalach
Chanditala, Dist.- Hooghly, Pin-712702 h e v

. ) ereby agree unequivocally to pay within 48 hours
BBt g form the member secretary, WEST BENGAL POLLUTION CONTROL
P ;‘ B En referrecfl as the Board), which term included his successor or assignee or any
o 000u orized by this board in this behalf any amount up to and not exceeding 2
p'o ,& /- (Rupees Two Lakhs only.) only to board on behalf PAUL FABRICS Viil-Kalachara,

0.5 P.S.- Chanditala, Dist.- Hooghly, Pin-712702 (herein called the industry which term
shall include its successor or assignee)

3, WHEREAS the industry has undertaken to complete the erection of pollution control
system in all respect up to the satisfaction of the state board and meeting the statutory
norms under existing Environmental Acts and Rules. We Central Bank Of India, 129G.T.
Road (North) Salkia Howrah do hereby undertake to pay to the board an amount not
exceeding exceeding X 2,00,000/- (Rupees TWQ Lakhs only.} as and when demanded by this
board within 1 (one) year from the date of execution of Bank Guarantee.

4. We Central Bank of India, 129 G.T. Road {North) Salkia Branch Howrah hereby, undertake
to pay this guarantee without any demur merelyona demand from the Board. However our
liability under this agreement shall be ,restri_c_téd to an amount not exceeding X 2,00,000/-

(Rupees Two Lakhs only.)

5. NOTWITHSTANDING anything contained herein:

a) Our Liability under this guarantee shall not exceed % 2,00,000/- (Rupees Two Lakhs only.)
b) This Bank Guarantee shall be valid up to 1 {one) year.

¢) We are liable to pay the guaranteed amount or any part thereof under this Bank
Guarantee only and only if you serve upon as written claim or demand on or before
09.08.2024.

signature of Bank official with

| Far CENTRAL BANK Oy INDIA )
Y, z,r""'“‘/{
/ Y Manager
Ak Aot aton-m-

S ’L-\J%\é-\
/ Slgnature 0 ank-gfficial with

/ \
5o

stamp and seal | <M /s gtampandiseRi k.

| ~ Araa Wolhata \
.(@( Regn . » 44/19 ..1‘;
162 Expiiy Date /‘T, :
\. [—- 18 00 50 '} /!
N\ 18092024 /S

N\

"N R
N WES /
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6. We Central i '
not to revoke tBhank of India, 129'G-T- Road (North) Salkia Branch Howrah lastly undertake
e guarantee during the currency except with the prior consent of the Board

in writing.

7. The Payment so made by us under this bond shall be a

Bank Guarantee Bond 11

no.02.05 036023000004

Dateio'og'QOQ%For
Upto OQU}ZQOQ{»
I ________———4

<Y

valid discharge of our liability for

payment there under and the contractor shall have no claim against us for making such

payments.

8. We Central Bank Of India, 129 G.T. Road
the guarantee herein contained shall rema
would be taken for the performance of the
enforceable till the due of the gove

CONTROL BOARD certified that the terms @

been Fully and Properly ca rried out under the
discharge fro

before the shall be

thereafter.

g, We Central Bank Of India, 129
the government that the governm
without affecting in any manner o

conditions of the
from time to time or to postpone for

(North) Salkia Branch
full force and effect during the period that

inin

said Agreement and that it shall continu
rnment under or virtu
been fully paid and its claim satisfied or discharged or till

a

Howrah further agree that

e to be

| of the said Agreement have

WEST BENGAL POLLUTION

nd conditions of the aforesaid agreement have

ur obligations hereu
said agreement or extend time of pe
any time or from time

exercisable by the Government against the said contractor

of their terms and conditions relating to

from our liability by reason of any such variation,
contractor or for any forbearance act or omissio

indulgence by the Governme
whatsoever which under the
effect so relieving us.

-

Signature of Bank official wi
stamp and seal '

\
h
h
s

/
/

Arza Kolkg

{"‘f“_}vi .

1G)

15.05.2024

i O Eopio g //'9
‘,\ ‘/ ~-,«.',,, N‘at{)

'/"{‘w 0TA \‘,";?\‘\\.\ -
I\

ta
-]
</

the said agreemen
or extension being

n on the part of the Government or any

nt to the said contractor or any such matter or thing

law relating to sureties would,

guarantee is made on us in writing on of
m all the liabilities under the guarantee

G.T. Road (North) Salkia granch Howrah further agree with

ent shall have the fullest liberty w
nder to vary any of
rformance by the said contractor

ithout our consent and
the terms and

to time ant of the powers

and to farebear or enforce any
t and we shall not be revived
granted to the said

but for the provision, have

k / : \
S NAZRUL 151 A §ignature of Bank official with
amp and seal




BanK Wuarantee bona

no. 9205 P68, 23.0.0000F
nate. 10.08.2093

R, o 0.0, 000 L
Upto "DC,?QS'[QOQA{'

11. The Bank hereby also declares that it has the power to issue this guarantee in favor of
the government under this constitution of the bank as provided in the hanking company

‘(Acquisitivon and transfer of undertaking) act, 1970 and the undersigned has full power todo
so as Branch Manager.

12. We Central Bank of India, 129 G.T. Road (North) Salkia granch Howrah |astly undertake
not to revoke this guarantee during this current except with the previous consent of the
Government in writing.

NOTWITHSTANDING ANYTHING CONTA!NEb HEREIN:
Our liability under this Bank Guarantee shall not exceed X 2,00,000/- (Rupees TWO Lakhs
only.)

a) The Bank Guarantee shall be valid up to 09.08.2024___—

We are liable to ;ﬁay the guarantee amountor any part thereof under this Bank Guarantee
only and only if you serve upon it's a written claim on of before 09.08.2024
date of expiry of this Guarantee.

Dated the 10th day of AUG 2023

For Central Bank Of India, 1296 T Road( North) Salkia Branch Howrah

For CENTRAL BANK 8 INDIA (/.
/ P
h ]kwa»
agel
= =302, . N BNy
porn
Signatu £ Bank official with / N~ ~U )L\\'f
re of Bank official wit /s /Signature of Bagk 0 icial with
stamp and seal i 38 M
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West .
=14 (Departmeny of En Bengal Pollution Control Board

/ vironment, Gover
A _ » JOvernment of West Bengal
174 SParlbesh Bhawan, Bldg. 104, B[ockgL/i
ector III, Bidhanna
Tel _ : gar, Kolkata 700 106
el: 2335-6730), 2335-9088/7428/8211/6731/0261/8861 _
- . Fax: (0091) (033) 2335-2813 € 4

-hg-co-5/12/0303

Date: /08/2023
SUSPENSION OF CLOSURE ORDER

WHEREAS, M/s Paul Fabrics
P.S.-Chanditala, Dist.- Hooghly,

(‘hel‘einaﬁer' teferred to as the unit) located at Vill-Kalachara, P.0.&
Pin-712702 is a dyeing and bleaching unit.

AND WHEBEAS, the West Bengal Pollution Control Board (hereinafter referred to as the State
Bo.ard) principally agreed to suspend the ‘Closure Order’ issued against the unit and has directed the
unit to submit Penalty amount of Rs.50,000/- (Rupees fifty thousand) and Bank Guarantee (BG) amount
of Rs. 2,00,000/- (Rupees two lakh) only. The above mentioned direction was issued with the condition

that formal suspension of closure order shall be issued only after the unit complies with the condition of
direction vide no. 1015 -hg-co-s/12/0302 dated 01.08.2023.

AND WHEREAS, the unit has submitted the Penalty amount of Rs.50,000/- (Rupees fifty thousand)
and Bank Guarantee (BG) amount of Rs. 2,00,000/-(Rupees two lakh) on 14.08.2023.

NOW THEREFORE, considering the above, the State Board is hereby pleased to suspend theI_'ICcl)OS;llre
order’ issued to M/s Paul Fabrics located at Vill-Kalachara, P.O.&' P.S.-Chandlt'ala, chsit"t-' f) ghly,
Pin-712702, vide memo no. 532- hg-co-s/12/0302 dated 29.05.2023 with the following condition:

1. The unit shall always operate the Effluent Treatment Plant (ETP) efficiently so as to comply
with the effluent discharge standards.

2 The unit shall always operate maintaining the environmental norms.

The Environmental Engineer & In-Charge, Hooghly Regional Office, West Bengal lfolluti.on Control
Board is requested to keep vigil on the unit. If the unit is again found to be operating v1qlatmg the
environmental norms, the Board will be at liberty to take strict regulatory action against the unit.

is direction is i i : he provision of Section 33A of Water

direction is issued in exercise of the powers conferred under t : :
’(rl?rl:velr:fion & Control of Pollution) Act, 1974, Section 31A of Air (Prevention & Cont_rol of Pollution)
Act. 1981, the Environment (Protection) Act, 1986 and Rules made thereunder after being approved by
the Competent Authority. '

By Order,
Sd/-
__ Chief Engineer
/Qpéﬁi}iﬁg“ ~Execution Cell

W;s’sg;ﬁg}g 1 fioniControl Board
/// /// \\\ ,\\‘

* / QK NATRUL ISLAM N
f {/ S‘f,‘\‘..,..;’m. @ata \‘ Pagelof2.
‘((j} Regy RIIAL) ?l
\¥e) B a9l ey

VAN 16.08.2024 /S
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Date: 14 /0812023

Copy forwarded for information and necessary action to:

—_— W
SO PN

11.
12.
i3

M/s Paul Fabrics, Vill-Kalachara, P.0.& P.S.-Chanditala, Dist.- Hooghly, Pin-712702

OSD to the Hon’ble MIC, Dept. of Environment, Govt, of W.B. Prani Sampad Bhavan, 5" Floor, LB-2,
Sector-I11, Bidhannagar, Kolkata-700106

P.S. to the Principal Secretary, Dept. of Environment, Govt. of W.B., Prani Sampad Bhavan, 5" Floor,
LB-2, Sector-III, Bidhannagar, Kolkata-700106

Th; Superintendent of Police, Hooghly Rural Police District, Singur, Kamarkundu, Dist.- Hooghly, Pin-
712407

The Chief Engineer, Planning & EIM Cell, WBPCB

The Senior Law Officer, WBPCB

The Environmental Engineer & In-charge, Hooghly Regional Office, WBPCB

T.A. to the Member Secretary, WBPCB

P.A. to the Chairman, WBPCB ] ) 712702
The Officer-in-Charge, Chanditala Police Station, P.O. & P.S.-Chanditala, Dist.- Hooghly, Pin 7
Technical Cell, WBPCB for updating the website _ - ol

Environment Officer- Communication, WBPCB — for circulation through float file

Guard file of O & E Cell

Uy

Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board

Page 2 of 2
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VAKALATNAMA

District : H oW LAH
before oo Neinrd Goteon Tosboard, Eeiirn Zone Purels, Kot
OA - (Zé/l@zg/EL

Musje bt Rodoram Ml (Plaitif

Petitioners

-Versus-

fﬁv& t% N, eaf @(an/' ad On- {Respondent
. Opposite Party

. 'y
Vakalatnama on behalf of /@ M,(prvxf-é"’“/ WMo - 6
Know all men by these presents that by Vakalatnama, I/We appoint Advocates noted below or

any one of them my/our lawful Advocate or Advocates for filling the memorandum or appeal or peition
of entering appearance

in the above matter for appearing conducting and arguing the same for depositing or
withdrawing any money in connection therewith for moving the Court in any matter connected
therewith for preparing the paper book in the case and for putting in papers, petitions etc. On my
Jour behalf for filling, taking back any documents for withdrawing suits or appeals or petitions
with permission to institute fresh suit etc. For signing and filling petitions of compromise in
connections with the said matter and for taking copies of paper from the Record and I/We further
say that any act done by my/our said Advocate or Advocates or by any one of them after
accepting this Vakalatnama, shall be considered as my/our own true and lawful act.

And I/We further hereby agree and undertake to pay the said Advocates his or their fees as
settled and all others sums that may be necessary to carry out the requisition of the Court and
otherwise to enable the said Advocates to conduct the case properly. Failing which the said
Advocates after notice to me/us will be at liberty to withdraw from further conducting the case.

122

IN WITNESS WHEREOF I/ We sign and execute this Vakalatnama on this the ot Decopmbren

202%

Name of Advocate
3oygur Koy Cqovor oly
Advo e
l\'/ C?v VERNMENT Pm“r(‘ngTﬁ)

{7“{[\Flaz~/§ J (Zocu\( No- <

DELTA HoVSE, KoL-Fr200 |

Molr- 18749433551

Goril= oo adiat Oyl o
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